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3. Leamed Counsel for the First Petitioner Company submits that in pusuance of

Order dated SuJune 2017 passed by this Tribunal in Company Scheme Application

No 533 (MAH) of20l7, meeting ofthe Equity Shareholde6 ofthe Firsr petitioner

Company was convened and held at I't Floor, Sun paradise Business plaza,

SenapatiBapat Marg, Lower Parel, Mumbai 400013 on Thursday lorhAugust, 2017

at 3:00 P.M. and the scheme was approved by requisite majority. The meetings of

the Equity and Preference Shareholders ofthe Second petitioner company were held

at I'r Floor, Sun Paradise Business Plaza, SenapatiBapat Marg, Lower parel,

Mumbai 400013 on Thunday l06August, 2017.M. at 4:00 p.M. and 5.:00 p.M.

respectively the scheme was approved by requisite majorities.

4. The Counsel for the P€titioner further submits that as directed by this Tribunal,

notices have been served upon all the Regulatory Authorities namely, concemed

Income Tax Authorities, Central Govemment through Regional Director and

Registrar of Companies Mumbai.

5. At least l0 clear days before the date fixed for hearing, petitioner Companies to

publish the notice of hearing of the Petition in two local newspapers viz. ,,Free

Press Joumal" in English and 'Navshakti,, in Marathi, both circulated in Mumbai.

6. The Petitioners to file an affidavit regarding the directions given by the Tribunal

pertaining to advertisement ofnotice of hearing and do report to this Tribuml that

the direction regarding the issue of adyertisement of the notice has been duly

complied with.

V .Nallasenapathy, Member (T) B.S.V. prakash Kumar, Member (J)
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